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(viii) MAHARASHTRA-KARNATARA Bor-
DER DISPUTE

PROF. MADHU DANDAVATE
(Rajapur) : Women from
Maharashtra-Karnataka border areas
have come to Delhi, to stage a peace-
ful ‘dharna’ before the Parliament,
to focus the attention of the Govern-
ment and the people on the need to
settle the long pending Maharashtra-
Karnataka border dispute, both in
the interest of Maharashtra as well as
Karpataka, so that people in the
border areas who have remained
deeply involved in the border
situation for more than two decades,
can get the opportunity to join the
mainstream of national political life
and developmental activities.

The women demonstrators will be
presenting a memorandum to the
Speaker of the Lok Sabha and also
to the Prime Minister.

In the Fifth Lok Sabha, the Prime
Minister and the Union Home
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Minister had assured that the pending

‘border dispute would be settled

before the elections to the Sixth Lok
Sabha. )

In the Sixth Lok Sabha, the Union
Home Minister had already fixed a
joint meeting with the Chief Ministers.
of Maharashtra and Karnataka, to
hammer out a solution. However,
before the meeting could be held, -the
Lok Sabha was dissolved.

In the Seventh Lok Sabha, the
issue was raised a number of times.
The Maharashtra Ekikaran Samiti’s
MLAs from the Karnataka
Assembly, elected from the Maha-
rashtra-Karnataka border areas, had
met the then Home Minister and
suggested to him that he should
urge the Chief Ministers of Maha-
rashtra and Karnataka to leave the
solution to the Central Government,
and then the Centre should hammer
out a solution. 1he Home Minister
had accepted the suggestion.

Unfortunately, despite peoples
verdict  unequivocally expressed
through Assembly and local body
elections since 1957, the border issue
has remained still unresolved. It
may be recalled that these elections
were fought on the question of
settling the border dispute by treating
village as a unit, and by taking into
account linguistic majority, geogra-~
phical contiguity and people’s wishes
democratically expressed.

Against the background of all these
developments, 1 request, the Home
Minister to make a statement in the
House indicating Government’s deter-
mination to settle the Maharashtra-
Karnataka border dispute in a time-
bound manner.

(1x) NEBED TO PROVIDE ASSISTANCE
TO TRIPURA GOVERNMENT TO
MEET THE SITUATION CREATED
BY HEAVY FLOODS.

SHRI AJOY BISWAS (Tripura
West) : Sir, due to continuous rains
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for a few days in the first week of
Aungust, a large part of Tripura has
been affectad, with severe flood caus-
ing innumerable damage of movable
and immovable properties of the
people of Tripura.

This flood has made a havoc in
all the three districts of Tripura. The
major portion of standing crops in
the flood-affected areas has been
lost, and the peasants are helpless in
this devastation. Thousands of
urban and rural people are foiced to
take shelter in nearby schools and
other places. The State Government
has to open relief camps throughout
the State, and relief operation has
started. About five lakh people are
in distress ; in small cities like Tri-
pura, Agartala and surrounding areas
alone, more than 10,000 people have
been displaced due to the flood, and
they are taking shelter in the rescue
camps. The flood-affected people
in general, and peasants in particu-
lar are in need of all sorts of help to
re-build their houses and of mone-
tary help, till next crop is raised.

The State Government requires
urgent assistance from the Central
Goveroment to tide over the crisis.
80, 1 request the Central Govern-
ment to take immediate steps to give
adequate financial help as well as
enough foodgrains and other mate-
rials, sp that the State Governmeat
can overcome the situation.

14.50 brs.

INDUSTRIAL DISPUTES
(AMENDMENT) BILL

MR. DEPUTY-SPEAKER : Now
- We 80 to the next item.

SHRI JAI PAL SINGH KASH-
YAP (Aonla) : Ona point of infor-
mation, Shri Chandrajit Yadav, an
Hon. member of this House and
Shri Chhangur Ram, when they were
coming towards Parliament House to
demonstrate for the implementation
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of the Mandal Commission Report,
had been arrested with thousands of

" volunteers.

MR. DEPUTY-SPEAKER: We
are checking it up. We have not
yet received any such information.
If any information is received, it
will be communicated to the House.
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MR. DEPUTY-.-SPEAKER : We
are checking it up. We have not yet
received any such information. If
any information is received, it will be
communicated to the House.
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MR. DEPU1Y-SPEAKER :
Now, we go to the next item. The
House will take up the Industrial
Disputes Bill, 1982 for which 4 hours
have been allotted. If the House
agrees, we may have 2-1,2 hours for
general discussion and 1-1/2 hours
for clause-by-clause consideration at
the third reading. Hon. Members
have decided in the Business Advi-
sory Committee meeting that we can
sit late today; and the Half-an-Hour
discussion also... ....(Inrerruptions)

SOME HON. MEMBERS : No
late sitting today.



